
IN THE CE Nr PJJ A1 INIST RAT 1W TRIBUNAL 
C IJTTACK BENQi:CLTT ACK. 

QRIGIN?APPLICATIoN NJ.111L994. 
C.ttack,this the 28th day of October,1999. 

Sri Aloka Kutar Des. 	.... 	 pplicarrt. 

-ye rsus- 

uriicm of India & Others. 	 Respondents. 

OR IiIRWT 1CN$ 

5ether it be referred to the reporters or not?7Q 

thether it be circulated to all the Bendes of the 
Cent ral Adm in ist rat ive T rib una]. s &r not?. 

(G .NARA$]L%4) 	 YXiiThS4) 
1ENBE R( JTJDIC I) 	 VIcE-aiE24 I

q 



CE NIRAL ADMIISTR?TIVE TRIBLFNAL  
CLTTACK BE NI; C.TTAQ( 

ORIGIN& APPL ICAT ION ID .11lJl92j. 
Cu?,Eiis the 28th of October, 1999. 

Co RAM: 

THE MOI'O URAbL MR. SOMNATH $M, VIE -QAIRNAN 
& 

THE HONOXRABLE MR .G • 	 I1h ?M, IviBE R( JUDL.). 

Sri Aloka Kiiiiar Das, Son of Sri. D.L .Das, 
aged abo Ut 21 ye ars, now re s Id ing at 
Qrs.No .55,Type-II,Postal Colony, 
Unit-IV,Bh Ltareswar-l. 

Aswini Kunar Bhoi, Son of sri P.Bhoi, 
aged about 21 years, now residing at 
r.No.39/3,E-type Rental Colony, 

Bhubaneswar,12. 	
... pp1icants. 

By legal pract it iOtE r : Mr.S .1< .PATTANAYAK, Advocate. 

- Versus- 

1. 	Union of India represented through 
its Ge ne ral Manage r, Te le commun icat Ions, 
Orissa C irc1e,Bh.baneswar,Dist .Khurda. 

2 • 	 ASS i-st ant Director, Telecom (R&E), 
Office of the C.G .M.T,Orisa 'ircle, 

At/Po: Bh ibane swar, Dist .Kh urda. 

Telecom District Engireer, 
Sambalp Ur, At/k o/D 1st .Sambalpur. 	... Respondents. 

By legal pract it icier : Mr.A.I( .Bose, Senior Standing 
Couflsel(Central) 

so~-o 
. MNATh SOM,VI- AIA. E 

Inthis Original Application,under section 19 

of the Administrative Tribunals Act,1985, the applicants 

have prayed for a direction to the Respondents to hold 

recruitment test inHindi Typist in Sambalpur recruiting 

unit at any place except Sambalpur preferable at Bhubaneswar. 
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Se co nd p raye r Is for a direct Ic n to the 1spo nde nt s 

not to make any appointment on the basis of recruitment 

test for the H mdi typistsheld at Bhubareswar, l3erhampur, 

C Utt ack and Ro urkel a w itho Ut taking into co n ide rat ion 

the results of the test of Sambalpur recruiting unit. 

2. 	For the purpose of considering this Original 

Application, it is not ,necessary go go into too many 

facts of this case ..nly rcessary to note that 
l¼ 

the Departmental Authorities decided to recruit six Mmdi 

Typists for five Telecom District i.e. BhtIDarEswar, 

C Uttack, e rh amp ui Ro urke 1 a and samb alp ur and the sixth 

one for the Circle 0 ff ice at Bh t.*are swar .Two appl icants 

nne were sponsored by the Employment Exchange ..pplicants 

applied for the vacancies at Sambalpur Telecom District 

Office .Instruct ions also provide that candidates sho u].d 

give option to be considered for the vacancies in some 

other telecom districts where qual if led candidates may 
be 

not/available. Accordingly,two applicants were called for 

a test in Samb alp ur o f f ice .Whe n appi icant s went the re, some 

local people purporting to be the representatives of 

Sambalpur Morcha,pzevented them from appearing at the test 

They were not allowed to enter the examination hail by some 

hooligans.In view of this, applicants could not tce the 

test .They info ried thd.s fact to the higher authorities of 

the Telecom Depa- tent at Sambalpur and had to return without 

participating in the test.In the context of the above facts, 

applicants have come T,  with the prayers referred to earlier. 
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3. 	Respondents in their counter have stated that a 

decision has si..t)seqntly been taken not to i.ecruit 

H mdi Typ ist for five Te le corn District s as also for the 

circle Office and as such the tests held in other Districts 

offices as also at Sambalpur Telecom District have been 

cancelled • We have he ard Mr .A .K .Bo se, Senior St and ing Co une 1 

(Ce nt ral) appe aring for the £ spo nde its on th is po lilt • As 

the Dep artme flt a 1 A utho r it is have de c ide d not to recruit 

H mdi Typist and have cancelled the test ,th is Original 

App 1 icat ion has be come infr uct w us. 

4 • 	In view of th is, this 0 rig tmna1 Appi icat ion is 

disposed of for having become infruct i us .No Costs. 

(G .NARAS]iIILZv1) 
MEMBE R(JUDICIAL) 
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VICE 	1 

K1N/CM. 


